S In the Central Administrative Tr1bunal

Calcutta lench

MA Ne 374 of 1998
NA NeJ373_sf 1908

95)

Present : Hen'hle Mr, D¢ Purkayastha, Judicial Member

Arjan Seikh
Vs,

Eastern Railway

Fer the Applicant ¢ Mrif R.CJ Banerjee, Advecate

Fer the Respendents: Mr. C. Samaddar, Advecate

Date of Order : 10-9-98

O | ORDER

Heard Ld, Advecates fer bcth the parties ever an applica=
“tien fer reg;cratien of the eriginal applicatien No}ii77 of 1995 o
aleng with M¢As 375 of 1998 fer cendenatien of delay in filing the
application for resterations The greund stated ih'che petitien is'
that due te fault of the Advecste whe ceuld net appear sn the date
fixed for hearing,the case was dismissed.
2. In view of the aferesaid circumstances, I restorg the case

the delay and orlglnal applicatlon Ne.
Beth the MA are allewed,

fer hearine after cendening
1177 of 95 is hereby restored fer hearing.

The case is restered for admissien hearing. Accerdingly, the case

is adjeurned te 23,11,98¢

( D, Purkayasstha )
Member(J)



